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COUNCIL OF STATE.

Wednesday, 285th March, 1934.

The Council met in the Council Chamber of the Council House at Ten of
the Clook, the Honourable the President in the Chair.

MEMBERS SWORN :

The Honourable Mr. James Braid Taylor, C.I.LE. (Additional Finance
Secretary).

The Honourable Maharajadhiraja Sir Kameshwar Singh of Darbhanga,
K.C.LE. (Bihar and Orissa : Nominated Non-Official).

QUESTIONS AND ANSWERS.
BIHAR EARTHQUAKE.

80. Tae HoxourBaBrk Raja RAGHUNANDAN PRASBAD SINGH:
{a) Has the attention of Government been drawn to the statements of the
President of the Bihar Central Earthquake Relief Committee, as published in
the Searchlight (Patna) in its issues of the 7th, 16th and 28th February
Jast ? If so, do Government propose to adopt his suggestions as to

(1) Reconstruction of houses ?

«(2) Restoration of wells ? ,

(3) Reclamation of !land rendered unfit. for oultivation by depos:t of
sand or by coilection of water ?

i(4) Helping thoss who have lost their atock, trade or business to
re-sturt lile ? ' .

(6) If reclamation of land is not possible, then migration of the
afflicted population? =

(8) Disposal of sugar-cane crops, eto. ?

(b) Has Government formed any estimate, however rough, of the
probable cost of the rehabilitation ot the devastated towns and countryside,
respectively ¢ Ir so, what is that estimate ?

(c) Is it a fact that Government propose to advance only Rs. 7 crores
to the Government of Bihar and Orissa for reconstruction work in

the towns and countryside #
(d) What is the total amount contributed to the Viceroy's Earthquake
Fund so far ! How much more do Government expect as further contribu-

tion to that Fund ¢
( 541 ) A
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(e) Do Government propose to consider the desirability of deducting a
substantial amount pro rata from the pay of each Government servant
drawing salaries, say, of Rs. 1,000 and upwards, from month to month for
a period of one year, and orediting the deductions so made to the Bihar
Earthquake Reliet Fund 1

TrE HONOURABLE MR. M. G. HALLETT : (a) and (b). The Government
have seen the statements referred to. As the Hcnourable Sir Alan Parsons
explained to the House recently, Government are not in a position yet to
estimate even roughly the total cost of reconstruction, and I am afraid I am in
no better position tcday to give a detailed estimate. The magnitude of the
task and the difficulty of giving an estimate may be seen by the following facts.
One of the main problems in the rural areas is the problem of the removal of
sand deposits. To make an estimate of the tctal damage the Government of
Bihar and Orissa have arranged for a detailed survey plot hy plot over the
whole of the affected area in the districts of Muzaffarpur, Darbhanga and
Champaran. This survey is being conducted over an eighty-mile front starting
in the area where the damage was most serious. The total area to be surveyed
is about 4,000 square miles but it is hoped that the survey of this large area
will be completed by May 7th. The results of the survey of a portion of the
area have been examined by the Local Government and I hope they will be in a
position after a somewhat larger area has been surveyed to give a rough estimate
of the total damage. I may add that as soon as the survey party in any
particular area is completed, the Government of Bihar and Orissa have arranged
for a second party to come along and distribute relief to the cultivators whose
land has been damaged either in the form of gratuitous relief or locans.
There is the further very difficult problem in the rural areas which arises out
of the possible changes in the levels of land but this problem is also heirg dealt
with by the Government of Bibar and Orissa and their officers. In the urban
areas the local officers are confronted with the dual problem of providing
temporary and permanent houses for those whose houses have been damaged
and destroyed by the earthquake and though I am not in a position to give full
details of the work that is being done, I shall be .cnly too glad tc give any
Honourable Member such information as I have obtained during my recent
visit to the area and to give information of both official and nor-official agencies
working to relieve the distress.

(c) The position has been .explained in this House and by the Honourable
the Finance Member in his budget speech. The Government of India have
undertaken to bear the whole cost of restoring the property and finances of
local bodies and also the whole cost cf the special measures for dealing with the
sugar-cane crop. In addition they have undertaken to bear half the cost of
restoring the Provincial Government’s buildings and other public works,
and also the cost of assisting agriculturists to the extent that it cannot be met
from the Local Government’s Famine Relief Fund. The Government of India
have further undertaken to advance whatever capital may be required for
financing loans for rebuilding purposes to those persons whose position does
not warrant charitable assistance.

(d) The tctal amount contributed to the Viceroy’s Earthquake Relisf
Pund up to the 24th March, 1934 was nearly Re. 36 lakhs.. The Gowernment
are not in a pokition to estimate what further contributiops will be made.

(e) No.
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REPRESENTATION OF MUSLIMS IN THE AGENT'S OFFICE, EaST INDIAN RATL-
WAY, AND AGENT'S OFFICE, EASTERN BENGAL RAILWAY.

81. TeE HoNoumasLE KEax Bamapve Syep ABDUL HAFEEZ:
(a) Will Government kindly state the total number of the permanent
subordinate staff of the different branches of the Agency Department,
East Indian Railway, Calcutta, and of the Eastern Bengal Railway
separately by communities ! _

(b) Is it a fact that there is not a sipgle permanent Muslim employee in
the ministerial establishment of the Agent’s officc in either of the %ranches
proper ?

(c) If the answer to (b) above ir in the affirmative, what steps do

Government propose to take to improve the representation of Muslims in that
office ?

Tur HonoUrABLE Sir GUTHRIE RUSSELL : (¢) and (b). Government
have no information beyond that contained in Volumes I, IT and IIT of
Mr. Hassan’s report on the representation of Muslims and other minority com-
munities in the subordinate railway services copies of which are already in
the Library of the House. ~

(¢) Instructions were issued to the Agerts of State-worked Railways in
September, 1926 tu follow the polioy of Government to reserve one-third of the
~vacancies for the redress of communal inequalities.

BARRAOKPORE RACECOURSE EXTENSION, EASTERN BENGAL RAILWAY.

§2. THE HONOURABLE SARDAR SHRI JAGANNATH MAHARAJ PANDIT
(on behalf of the Honourahle Mr. Satyendra Chandra Ghosh Maulik): Will
Government be pleased to state:

(a) When the Barlfnokpore Racecourse extension line was constructed ?

(b) The totallength of the mileage and the total cost of the extension ?

{c) What is the annual upkeep cost of the extension and the amount
realized from the passenger traffic ou this extension ?

(d) ether the Calcutta Turf Club paid any amount towards the
construction of this extension ?* If so, how much ?

Tar HoNourasLe Stk GUTHRIE RUSSELL : (az) In 1928.

(b) The length is one and a half miles and the tatal cost Rs. 34 lakhs.

(¢) I am obtaining the required information from the Railway Adminis-
tration and will send it to the Honourable Member in due course.

(d) The extension was originally constructed by the Turf Club at their
own cost, but after completion it was taken over by the Eastern Bengul Railway
on payment of the amount quoted in my reply to part (b).

PaAsSENGER FARES ON RaAILways.

83. THE HONOURABLE SARDAR SHRI JAGANNATH MAHARAJ PANDIT
(on behalf ot the Hono rable Mr, S8atyendra Chandra Ghosh Maulik) : Will
Government be pleased to state if the rates of passenger fares vary in
different railway systems ! Have Government considered the desirability of
introducing the same rate of passenger fares on at least the State-managed
Railways ¢ S

A2
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TaE HoNourABLE S1R GUTHRIE RUSSELL : The answer to the first
part is in the affirmative. As regards the second part, financial and other
oonditions on different railways do not permit; of complete uniformity in the
matter of passenger fares even on State-managed Railways.

SALE OF CONFISGATED FIREARMS.

84, Ta® HONOURABLE SARDAR SHRI JAGANNATH MAHARAJ PANDIT
(on behalf of the Honourable Mr. Satyendra Chandra Ghosh Maulik): Will
Government be pleased to state :

(a) Ifit is a fact that Government are selling by private treaty and/or at
public auction, firearms forfeited or seized from licensees and others $

(b) The number of weapons so sold during the past 12 months ?

‘ (¢) The amount credited to Government by such proceeds and the average
price realized per weapon % '

(d) Are Government aware that single barrel guns and double barrel guns
can be purchased from certain Court malkhanas at ridiculously low prioes,
in some instances as low as Rs. 2 for single barrel guns and Rs. 5 for
double barrel guns ?

(¢) Do Government realize that by suoh procedure, the loss involved in
customs duty alone, where the purchaser wouEi invariably obtain his firearms
from a licensed dealer on which a minimum import duty of Rs. 18-12-0
per weapon is levied, on the cheapest clags, to 40 per cent. and 50 per cent.
on firearms of an imported value exceeding Rs. 40 and over, apart from
the increased income-tax the dealers would be liable to pay by such
additional sales ?

(For reply, see under question No. 85.)

85. THE HONOURABLE SARDAR SERI JAGANNATH MAHARAJ PANDIT
(on behalf of the Honourable Mr. Satyendra Chandra Ghosh Maulik) : () Will
Government be pleased to state the number of weapons seized, forfeited or
deposited to Government during the past 12 months, with the exception of
the district of Chittagong (a) rifles, (b) guns, (¢) revolvers and pistols ?

(i) Will Government be pleased to state if the unsold weapons each year
are actually destroyed in accordance with the Government rules on the subject
at present in force ! If not the quantity and number of weapons which are
stijl held over in the various malkhanas %

(#13) Whether all rifles of prohibited bores and revolvers and pistols
forfeited and/or seized by Government are duly sent each year to the ordnance
officer designated for that purpose, to be broken up and destroyed? If so,
the number sent for that purpose during the past three years ?

Tae HoNoURABLE Mr. M. G. HALLETT : With your permission, Sir,
1 propose to answer question Nos. 84 and 85 together.

The general purport of the rules governing the disposal of confisoated arms
and ammunition is as follows :

Arms ahd ammunition which can be utilized by the police or any: other
Government department may be retained and brought into use with the sarc-
tion of the Local Government. Arms and ammunition not retained for the use
of a Government department fall into two classes. The first class, and this
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includes all revolvers and pirtols and all rifles of prohibited bores has to be
sent to the nearest arsenal for destruction. The other class, which includes
single and double barrelled guns, and rifles of non-prohibited bcres, may be
sold to licensed dealérs or to other persons entitled to possess them.

These rules are administered by the Local Governments, and the Govern-
ment of India have no doubt that they are being observed. A copy of the
Honourable Member’s questions and of this answer will, however, be forwarded
to Local Governments. The Government of India regret that the detailed
information for which the Honourable Member agks is not in their possession.
As regards the Honourable Member’s point about the loss in customs duty
involved by selling confiscated arms, this appears to overlook the fact that a
licensee may be able to afford a second-hand weapon but not a new one.

NON-PAYMENT OF INOOME-TAX BY PaNDIT JAwaHARLAL NEHRU.

86. Tae HonNoUmrARLE Mr. JAGADISH CHANDRA BANERJEE:
(a) Isit a fact that Pandit Jawaharlal Nehru did not pay his income-tax for
ayear ?

(b) If 80, will Government be pleased to state how they have realized the
Pandit’s income-tax ?

(c) Did they attach any of his moveable properties ?

() If so, were they sold by auction ?

(¢) How much the properties fetched in all by auction ¥

(f) What was the amount of income-tax due from the Pandit ¢

(g) Was there any balance after realizing the income-tax from the amount
of the sale of the Pandit’s properties ? If so, has the balance been remitted
to the Pandit ? If not, why not ?

THE HoNOURABLE MR. J. B. TAYLOR : Sir, I am debarred by the
provisions of section 54 of the Indian Income-tax Act, 1922, from disclcsing
any particulars contained in proceedings relating to the recovery of an income-
tax demand.

RELIEF COMMITTEES IN BIHAR.

87. Tar HoNouraBLE Mz. JAGADISH CHANDRA BANERJEE:
(a) Will Government be pleased to state the number of official and non-official
relief committees that are working in Bihar due to the recent earthquake
and what facilities are being given to the non-official committees by Govern-
ment and the railway authorities for carrying the materials and eatables for
relief operations from one place to another ?

(b) Is it a fact that money order commission is not being charged for
remitting money to the Viceroy’s Fund  If so, will Government be pleased
to state why the same facility is being denied to the contribution to the Bihar
Central Relief Committee started by Babu Rajendra Prasad ?

(¢) Will Government be pleased to state if the same facility will be given
to the remitters of money to the Bihar Central Relief Committee ¢ If not,
why not ?
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Tue HoNoURABLE Mr. M. G. HALLETT : (a) The Governmentare not
aware of the precise number of committees at work. The facilities given by
Railways for éarthquake relief are as follows : ‘

(¢) Concession of half tariff rates ‘for goods and 'parcels consigned to
bona fide relief organizations and certain Government officials
for stations in the earthquake affected area. '

(i) Concession for certain building materials, e.g., thatching grass,
bamboos, rope, sal ballies and sal scantlings at one and a quarter
annas per vehicle per mile over the metre gauge and one-tenth
pie per maund per mile over the broad gauge systems concerned,
when consigned to Government officials.

(i#1) Carriage of sugar-cane mills and pans at quarter parcels rates by

passenger train and at one-tenth pie per maund per mileby goods
train.

(iv) Concession of special low rates for the carriage of sugar-cane from
North Biharto mills situated at stations cn the Eastern Bengal
and East Indian Railways.

(b) and (c). The same facilities in respect of money order ccmmissicn are

granted to remissions to bcth the Viceroy’s Fund and the Bihar Central Relief
Committee’s Fund.

CENTRAL HEALTH BOARD.

88. TaE HoNoURABLE Mr. JAGADISH CHANDRA BANERJEE:
(a) Will Government be pleased to state if the Central Health Board is goi
to be revived with effect from the beginning of the new financial year ¢
80, how much will it cost them for the revival of the said Board ?

(b) What wasthe function of the Central Health Board and when was i
created ? o

(c¢) Will Government be pleased to state the constitution and the results
achieved by the Central Health Board before it was suspended ?

(d) What will be the function of the revived Central Health Board ?

(e) Will Government be pleased to state what will be the annual total
cost for the maintenance of the Central Health Board ?

THE HoNOURABLE KHAN BAHADUR MiaN Sir FAZL-I-HUSAIN: (a),
(d) and (¢). The Honourable Member is presumably referring to the proposal
which Government have heen considering for some time to constitute a Central
Advisory Board which would terve as a clearing house of information and
ideas relating to medical and public health administration and provide an
organization for collective deliberation on matters of common interest. It
was estimated roughly to cost Rs. 27,500 per annum. Government have
decided not to proceed with the proposal at present for reasons of financial
stringency.

(b) and (¢). With a view to co-ordination cf public health work in its
various aspects a Central Health Bcard was created in 1921 consisting of a
limited number of official and non-official experts with the Director General,
Indian Medical Service, as Chairman. Its duties were mainly to give advice
to the Government of India and to Local Governments on such technical
matters and questions of policy as might be referred to it by those Govern-
ments. It met only once ani came to an end in 1923 owing to finanoial
stringency.
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HEeaLTH OF ANANDA MOHAN GUPTA, DETENU IN THE ANDAMANS.

80. Tus HoNoumapLe Ms. JAGADISH CHANDRA BANERJEE :
(a) Will Government be pleased to state the condition of the health of Ananda
Mohan Gupta of Chittagong, a convict in the Andaman Cellular Jail ?

(b) Are Government aware that his parents have not been getting any news
about him since October last although his father Mr. Jogendra Mohan Gupta
wrote to the Superintendent of the Jail in January in reply postcards first
and then sent a reply prepaid telefra.in to the Superintendent to inform him -
-of the convict’s present state of health ?

(¢) Will Government be pleased to state if any reply was given to the
wire of the father of the said convict Ananda Mohan Gupta by the
Superintendent of the Andaman Cellular Jail ? If so, why ?

(For reply, see under question No. 90.)

DELAY IN COMMUNICATIONS WITH DETENUS CONFINED IN THE CELLULAR JAIL,
PorT BLAIR,
)

90. THE HoNoUrABLE Mr. JAGADISH CHANDRA BANERJEE:
Will Government be pleased to state why unusual delay occurs in sending
replies to the parents and relatives of the detenus and convicts at the Andaman
Cellular Jail ¥ What steps do Government propose tb take to expedite replies
from the Office of the Superintendent of the Andaman Cellular Jail ?

Tee HoNouraBrE M. M. G. HALLETT : Sir, with your permissicn
I shall reply to questions Nes. 89 and 90 together.

Government have nc information in regard to the health cf Ananda Mohan
Gupta but there are standing orders that the relatives of any prisoner whose
health is giving cause for anxiety should be informed to that effect. Govern-
ment are aware that there have been considerable delays in the delivery of
letters sent by prisoners in the Cellular Jail, Port Blair, to their relatives. The
Government of India are in correspondence with the Government of Bengal
with a view to making arrangements to expedite delivery. Prisoners are
permitted to send communications not more than once a month and the system
of reply-paid postcards or reply-paid telegrams sent to the Superintendent
<f the Jail cannot be used tc defeat the ardinary jail rules.

‘Tae HoNouraBrE Mr. JAGADISH CHANDRA BANERJEE:
Will the Government be pleased to state the number, names and the native.
districts of the Bengalis who are now confined in different jails in Burma
under the Burma Ordinarce Act ?

Tar HoNourasre THE PRESIDENT: You do not expect the
Honourable Member to reply to a question like that off-hand ?

TEXTILE AGREEMENT BETWEEN THE BoMBAY MILLOWNERS AND LANCASHIRE
DELEGATION.

91. Ter HoNouraBLE Me. JAGADISH CHANDRA BANERJEE :
{a) Will Government be pleased to state the terms of the Textile Agreement
between India and Lancashire, known as Mody-Lees Pact ? o

(b) Were the representatives of all the Millowners’ Associations in India
consulted by Government on this Agreement ? If not, why not ¢
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(c) When will the terms of the Agreement come into operation ?

(d) Will Government be pleased to state how the said Agreement will
be given effect to by Government ?

THE HoNOURABLE MR. T. A. STEWART : (a) Copies of the Agte;ament»
referred to have already been supplied to Honourable Members. Copies are
also available in the Library.

(b) Government have had ample opportunity of studymg the opinions of
assooiations and others irterested in the textile industry. There was no.
necessity to invite opinions.

(c) and (d). The Honourable Member is referred to the statement of objects
and reasons attached to the Indian Tariff (Textile Protection) Amendment
Bill introduced in the Legislative Assembly on the 5th February, 1934.

THE HONOURABLE Ral BaEADUR Lara MATHURA PRASAD
MEHROTRA : With regard to part (b), will the Government be pleased to
state if they have received opinions of other Mill Associations in India on the
subject ?

Tae HoNouraBLE MR. T. A. STEWART : Yes, Sir.

INDOeJAPANESE TRADE AGREEMENT.

92. THE HoNourRaBLE MR. JAGADISH CHANDRA BANERJEE:
Will Government be pleased to state why and when will the Indo-Japanese
Textile Pact be signed in London and who will sign on behalf of India ?

Tae HoNouraBre MR. T. A. STEWART : Government are not in a
position to say when the Agreement will be signed as the drafting is not yet
complete. Under the constitution as it exists today only His Majesty’s
Government can conclude a treaty with a foreign Government on behalf of
the Government of India.

SUPPLY OF INFORMATION CONCERNING THE HEALTH OoF DETENUS TO THEIR
RELATIVES.

93. TeRE HoNouraBLE M. JAGADISH CHANDRA BANERJEE °
(a) Ia it a fact that the Honourable Sir Harry Haig, the Home Member»
had a conference at Calcutta with some Members of the Bengal Legislative
Council over the question of the health of detenus and supplying information.
relating thereto to the relatives of the detenus

(b) If so, when was the conference held and for how many days ?

(c) Will Government be pleased to state the decisions arrived at at the
conference for the supply of information regarding the detenus to theil
relatives ?

(d) Will Government be pleased to state the names of the Members of the
Bengal Legislative Council with whom Sir Harry Haig conferred on the matter?

{¢) Will Government: be pleased to state the suggestlons, if any, made by
the Bengal M. L. Cs. who conferred with the Home Member ?

Tae HoNovuraBLE Me. M. G. HALLETT : (a) No.
(%) to (e). Do not arise.
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PoriTicaL OUTRAGES IN INDIA FROM JANUARY, 1931 To FEBRUARY, 1034,

94. Tae HonNoumaBLE MR." JAGADISH CHANDRA BANERJEE:
(a) Will Government be pleased to state the number of political outrages in
India, with their nature, province by province, from January, 1931 to
February, 1934 ? :

(b) How many of them ended fatally and in how many the persons attacked
egcaped injuries and in how many they received injuries ¢

(c) In how many cases the perpetrators of the crimes were arrested and
sent up for trial ?

(d) What were the results of the trials ?

(¢) In how many of the political outrages the victims were private persons:
and not public servants of Government ?

(f) Have Government done anything in the nature of making provision.
for the relatives of the persons other than Government servants, who were
either done to death or attacked by terrorists ¥ If so, what and where ¢

Tre HoNouraBLE MR. M. G. HALLETT : The information available is
being examined and a reply will be laid ¢n the table in due course.

MILITARY GARRISON AT CHITTAGONG.

95. TiE HonoumaBrE Mr. JAGADISH CHANDRA BANERJEE:
(@) Will Government be pleased to state the up-to-date approximate totak
cost of posting military pickets in Chittagong ¢

(b) Sinoe when the military pickets have been posted at Chittagong and
its interior ?

(c) What is the strength of the military pickets in Chittagong ?
(d) How long will the military pickets remain in Chittagong ?

(¢) Are Government aware that respectable gentlemen of villages Patya.
and Dhalghac in Chittagong are sometimes subjected to such indignities as:
crossing the tanks by swimming at night at the command of the chief of the
military pickets who often carry on raids at night to track down the terrorists ?

(f) Will Government be pleased to state what steps they propose to take
to stop the misbehaviour of the military ¢ -

His ExcELLENcY THE COMMANDER-IN-CHIEF: (a) The approxi-
mate cost of the military garrison at Chittagong, over and above the norma¥
pay, etc., of the troops, amounted to Rs. 1,35 lakhs in 1931-32, and to
Rs. 1,09 lakhs'in 1932-33. Figures for 1933-34 are not yet available.

(b) December, 1931.

(c) One battalion of infantry.
(d) It depends on circumstances.
(e) No.

(f) Does not arise.
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HeADS OF INDUSTRIAL SECTIONS.IN GOVERNMENT OF INDIA PRESSES.

96. Tue HoNouraBLe Mer. JAGADISH CHANDRA BANERJEE :
{a) Is it a fact that men in charge of sections on the industrial side of the
Government of India Presses are forced to work on the ten-hours’ basis a day
and is it a fact that in 1920 a Press Enquiry Committee was appointed under
the presidency of the late Sir Damodar Thakersey, then M.L.A. ?

(b) Is it a fact that as a result of the report of the said Committee
Government have practically stopped overtime and work the Press for eight
hours a day during the major portion of the year ?

Tae HoNouraBLE Mr. D. G. MITCHELL: (a) Heads of industrial
sections are not employed on a ten-hour basis in the sense that it is their normal
working day, but they may he required, when necessary, to work up to ten
hours on any day without receiving any overtime allowance. The reply to
the second part is in the affirmative.

() No. The normal working hours of the Presses were fixed at eight
hours a day before the Committee was appcinted ; and their report contained
no recommendation relating directly to overtime.

TEN-HOUR Basis MEN IN THE GOVERNMENT oF INDIA PrEss, NEw DELHI.

97. TBE HonouraBLE MR. JAGADISH CHANDRA BANERJEE:
Is it & fact that the Government of India Press, New Delhi, did not work more
than eight hours a day for a single day from 15th April to 15th October last
and is it a fact that the men in charge of the sections drew their pay on ten-
hours’ basis throughout the said period ? If so, why were such men allowed
to draw pay at ten-hours' basis' when they worzed only for eight-hours’
basis ?

THE HoNoUuRABLE MR. D. G. MITCHELL : As regards the first part,
we have no record of the number of days on which the New Delhi Press worked
for not more than eight hours during the period mentioned. Asregardsthe
second part, the pay of the men'in question was not fixed on the assumption
that they would be required to work for ten hours daily throughout the year.
The last part does not arige. K

NumsEer oF TEN-HOUR Basis MEN 1N GOVERNMENT oF INDIA PrESsES, ETO.

' 98. Tue HoNoumaBLe Mr. JAGADISH CHANDRA BANERJEE:
(a) Will Government be pleased tostate how many men there are inall the
Government of India Presses on ten hours’ basis and for how many days each
of such Presses worked for ten-hours and will they be pleased to state the loss
to Government during the period of April to October last for not working the
Press for ten hours though the men have been employed on ten-hours’ hasis ¢

(b) Do Government propose to bring the pay of these men employed in
the Press on eight-hours’ basis as the Press actually works for eight hours a
day and not ten hours a day ?

(c) Will Government be pleased to state the reasons of fixing pay on
ten-hours’ basie when the Press during the months of April to October work
-only for eight hours a day ? ‘
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Tae HoNoURABLE Mr. D. G. MITCHELL : (a) The attention of the
Honourable Member is invited to the reply given by me today to part (@) of
his question No. 96 and to question No. 97. The question of loss to
Government does not arise.

(b) and (c¢). Do not arise.

REPRESENTATION OF MusLIMS IN THE CENTRAL PUBLICATION BRANCH.

99. THE HoNoURABLE KuHAN Bamapur Syep ABDUL HAFEEZ:
Will Government please state :

(a) What is the total number of the staff, permanent and temporary, in
the Central Publication Branch ?

(6) The total strength in the Branch, both permanent and temporary ¢
(¢) The number of men borne on each scale of pay existing ?

(d) The number of Muslims holding permanent posts in each scale of
yay as well as the number of Muslims holding temporary posts on those scales
-or on fixed pay ?

(e) Isita fact that out of seven assistants in the grade Rs.80—200 there
is only one Muslim? If so, what are the respective qualifications of the
incumbente ?

(f) Is it a fact that several posts in the assistant grade are still lying
vacant ¥ If so, are Government prepared to fill up those vacancies with due
regard to the instructions laid down in the Government circular, issued some
time ago for adjustment of communal inequalities in Government offices
either by promotion or by direct recruitment from outside ? If not, why not ?

TrE HoNOURABLE Mgr. D. G. MITCHELL : (e¢) I assume that the
Honourable Member refers to superior establishment only. If so, the number
is 79,

; l(b),, (c) and (d). A statement furnishing the information is laid on the
able.

(e) There are six assistants in the grade of whom one is a Muslim. As
regards the second part, the required particulars are :

One Muslim graduate, one Anglo-Indian, Senior Cambridge, four Hindus
of whom one is a graduate and three have not passed any university
examination.

(f) There is only one post vacant and in filling it the Controller of Prmtmg
and Stationery will be guided by the standing orders on the subject.
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RECRUITMENT IN THE CENTRAL PUBLICATION BRANOH AFTER TRANSFER.

100. TaE HoxoUBABLE KuHAN BamaDpUr Svep ABDUL HAFEEZ :
‘Will Government please state :

(a) The total number of recruitments cadre by cadre made in the
Centra! Publication Branch after its transfer from Calcutta to Delhi ?

(b) How many of them are Muslims in each cadre %

‘(¢) Whether due regard was paid to the legitimate proportion of Muslims
in time of recruitment ? 1f not, why not ¢

(d) The respective qualifications and age of the men recruited

‘(¢) Whether the men recruited are the successful competitors in the ex-
aminations held from time to time by the Deputy Controller, Central Stationery,
Caloutta, or they passed the Public Service Commission examinations ?

(f) If the recruitment was not made by either of the methods indicated
at (¢) whether the vacancies were advertized in the newspapers inviti
applications from outside people ? If so, in which paper and of what date ?

(9) If not, on what principle the recruitment was based ?

THE HONOURABLE MR. D. G. MITCHELL : (a) and (b). I assume that
the Honourable Member desires information in respect of appointments made
by direct recruitment to the superior establishment of the Central Publication
Branch. The required particulars are :

Five in the grade of Rs. 45—140 of whom two are Muslims.
Five in the grade of Rs. 35—80 of whom none is a Muslim.
“ Twelve in the grade of Rs. 40 of whom three are Muslims.

(¢) There is no proportion of Muslims fixed by the standing orders but due
regard was paid to the olaims of minority communities. The second part
<does not arise.

(d) Government are not in possession of the information.

(e), (f) and (g). The majcrity of the men recruited had qualified in an
examination conducted by the Deputy Controller of Stationery. The Central
Publication Branch does not recruit men through the Public Service Commis-
sion. No advertisement in the newspapers was necessary as there
were sufficient applicants and men working on the day-extra establishment
from whom to select.

PrOMOTION OF DAY-EXTRA STAFF IN THE CENTRAL PUBLICATION BRANOH,

101. Tee HoNoURABLE KmaN BaAHADUR SvEp ABDUL HAFEEZ:
{a) Is it & fact that several men recruited on the daily wage basis have been
recommended by the present Officiating Manager of the Branch for . placing
them in the permanent clerical and assistant grades and have actually been
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serving in those capacities ? If so, what are their names, age and qualifica--

tions ¢ Did they pass either of the examinations referred to at (¢) of the
revious question ? If not, do Government propose to replace these men
y recruitment through the Public Service Commission ¢ If not, why not %

(b) Is it a fact that the lifts to the day-extra hands referred to above
have been given disregarding and superseding the claims of the temporary
men serving for about five years cn fixed pay ! If so, why were their claims
disregarded and what arrangements Government propose to make for these:
temporary hands ?

(€) Is it a fact that the present Officiating Manager Mr. C. V. d’Eca
is murmuring about the inefficiency of the whole staff to the higher autharity ¥
If 30, will Government state what is his standard of measuring efficiency ¢

(d) Will Government please state the number of cases in which incre-
ment to pay has been withheld before as well as after Mr. d’Eca joined this.
office ? ’ '

(¢) Will Government please state the length of service as well as qua;li-
fioations of the affectcd persons whose inciements have been withheld ? How
many of them arc Muslims ?

(f) Will Government please state whether specific charges were frumed
against the men concerned and explanations were called for from them before
the increments were withheld ?

TaE HoNourABLE MR. D. G. MITCHELL : (a) As regards the first and
second parts, I amnot prepared to disclose departmental recommendations
relating to promotion. Two men recruited on a daily wage basis are serving °
in the capacities stated. The answer to the third and fourth parts is in the:
negative. As regards the last part, recruitment to the clerical staff of the
Central Publication Branch is not made through the Public Service Commission.

(b) No. The second part does not arise. .

() I have not heard the alleged murmurings ; the second part does nct
arise. '

(d) and (e). Government are not in possession of the information in respect
of the period prior tu the appointment of the Officiating Manager, but there
have been four such cases since he joined the Branch. Of these, two are
Muslims, two are graduates and one an undergraduate. The service rendered
ranges between five and ten years.

(f) No.

STRENGTH OF GAZETTED AND NON-GAZETTED STAFF, ETC., IN THE QFFICES
UNDER THE CONTROLLER OF PRINTING AND STATIONERY.

~ 102. Tae HoNoUBABLE KHAN mnAnun Syep ABDUL HAFEEZ:
Will Governrent be pleased to state.

() What is the tutal number of the gazetted and non-gazetted suaff;
both permanent and temporary, in the different vffices under the administra-
tive control of the Controller of Printing and Stationery noluding tLe Head-
quarters Office §



QUESTIONS AND ANSWERS, 8565

~ (b) What is the total strength, permanent and temporary, borne in each.
cadre maintained by each of these uffices ¥

(¢) What is the number of men of each community serving in each cadre,.
both permanent and temporary, separately ! -

(d) Is it a fact that the minority communities, spécially the Muslim
eommunity, are not properly represented in these offices

THE HONOURABLE MR. D. G. MITCHELL : (a), (b) and (c). A statement
showing the information available is laid on the table. I have not the
particulars for each cadre separately.

(d) I must leave the Honourable Member to form his own opinion.

’ | .
Statement showing the strength of the gazetted and the clerical staff of the offices under{
administrative eontrol of the Controller of Printing and Stationery as it stood on the -
31st December, 1933. : :

Total : -
nimber. | Hindus Muslima, | Ofer Som:
(- S
Office. | g . g g g
[ B - 8 . ;
3 ‘; : |2 ’ g | k: g i 3 H
. | ¥ § & § 0 = %0
§ el 8 8 |3 g 3 g
¢ % | % | & 0 | 2 0 |z
§ !
Office of the Controller . 3, 3 23 6, 3 ]
New Delhi Press . A . | 36 1 1 5
I
Simla Press .. 130 .. 1] | 14 1| 3
i ;
Publication Branch . -, 1 8 .. 1 80| .. 15 1 3
Stationery Office, Calcutta ' 3 142 21 120 .. 20, 1 2
(excluding Stationery Store \ ) i
and Reserve Stamp Depot). ' | |
Forms Store and Forms Press, 1. 90 B 15 5 1 3
* Calcutta. . ' |
Caloutta Press . . 1 m O N s 1
| '
Forms Press, Aligarh . 1 41| .. 39 8 1
i 1 | |
S D g | % |
Total . | 12 852 2, 433, 941 10| 2.
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REPRESENTATION OF MINORITY COMMUNITIES IN THE SERVICES.

103. Tee HonNoueaBLE KHAN Banapur SyEp ABDUL HAFEEZ :
Is it & fact that a Government circular was issued in recognition of the
proper representation of the minority communities in Government service
to the effect that every third vacanoy in the Government offices should go
to the minority community %

TrE HoNovuraBLE MR. M. G. HALLETT : Orders were issued on the
‘5th February, 1926, that the head of each office should specifically consider in
‘the case of every third vacancy that occurs whether or not suoh vacancy should,
having regard to the communal composition of the clerical staff of the office,
go to a member of a minority community. A copy of these orders is available
in the Library of the House. R

VACANCIES THAT HAVE OCCURRED AND BEEN FILLED UP IN OFFICES UNDER
THE CONTROLLER OF PRINTING AND STATIONERY.

104. TaE HoNouraBLE KEHAN Bamapur Syer ABDUL HAFEEZ:
+(¥) Will Government please furnish a statement showing the number of
vacancies that have occurred and becn filled up since 1lst January, 1930 to
‘31st January, 1934 in each scale in each office under the administrative
control of the Controller of Printing and Stationery ?

(#5) Will Gevernment please furnish statements showing information
on the following heads in respect of the vacancies, referred to above, that
Ahave been filled up by

(a) Direct recruitment ?
(b) Promotion from among the permanert staff ?
(¢) Promotion to higher grade from the temporary establishment ?

Name
of Cadre. —_— By different communities.

-office.

Hindu. Muslim, Sikh. ﬁ’;ﬂ‘; crf:di"g Total,

Appointed by direo
recruitment . . ve .. .o

Appointment by pro-
motion from perma-

nent staff . . . .o et e e
Appointment to higher
scale from the tempo-
l‘&l'y.M. . . .o .o .o .o .o X
'Tot.l . oe e ae e o L

(i) Will Government please furnish a statement showirg the initisl
seoruitment including day-extra hands made from each community frcm
1st Janyary, 1930 to 31st January, 1934 in the non-gazetted establishment—

* (including inferior establishment) in the different offices under the control
of the Controller of Printing and Stationery ?
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Tae HorRouraBLE MR. D. G. MITCHELL : The particulars asked for
are not available and the collection of the details would involve an amount of
time and trouble disproportionate to the result. "An indication of the changes
in the proportions of the various communities can, however, be obtained from
the annual statements of communal composition of the clerical staff of the
offices of the Government of Tndia, copies of which are placed in the Library
of the Legislature. -

INADEQUATE STAFF IN THE CENTRAL PUBLICATION -BRANCH.

~

105. TEE HoNOURABLE KuHAN Bamapur Syep ABDUL HAFEEZ :
(a) Is Government aware that owing to the disbandment of the staff employed
on daily wage basis with effect from the 1st March, 1934 a serious situation
bringing the work of the office of the Central Publication Branch almost to
a standstill specially in the despatoh section has been created ?

(6) Is Government aware that only two clerks have been placed in charge
of the maintenance of civil ledger containing heads of about 20,000 kinds
of civil publications ?

(¢) Is it a fact that 12 clerks are employed to maintain the ledgers of
5,000 kinds of forms in the Central Forms Store, Calcutta ?

(d) Is it a fact that the Controller of Printing and Stationery notwith-
standing frequent insistence of the inadequacy of staff in the Central Publica-
tion Branch has all along adopted a step-motherly attitude towards the Central
Publication Branch in the matter of increase of staff in comparison with the
sister offices under his administrative control ?

(¢) Will Government furnish a comparative statistics of the strength of
the clerical staff at the Calcutta Forms Store and the Central Publication
Branch ?

(f) Will Government state the respective total numbers of indents received
by the Central Forms Store, Calcutta, Central Stationery Office, Calcutta, and
the.Central Publication Branch, Delhi, during the last financial year ?

Tae HoNOURABLE Mg. D. G. MITCHELL : (a) No.

(b) and (c). The staff employed is substantially as stated by the
Honourable Membher, but the numbers of publications and forms quoted by
him are not correct. 1Ishould add that the allotment of clerks for maintaining
ledgers depends not on the total number of items in the ledgers but ocn the
actual work involved in their maintenance. .

(d) No.

(e) Central Ferms Store—80.

Central Publication Branch—77.

(f) (¢) Central Forms Store, Calcutta—17,318.
(s¢) Central Stationery Office, Calcutta—18,289.
(44§) Central Publication Branch, Delhi—64,350.

Ishould add that the number of indents daes not give a proper comparison

of the amount of work involved.
B
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DISOREPANCIES IN RESPECT OF PUBLICATIONS IN THE CENTRAL PUBLICATION
Braxcsa.

106. TRE HoNoUrRABLE KmaN Bamapur SvEp ABDUL HAFEEZ:
(a) Is Government aware that discrepancies in respect of 7,000 out of 12,000
items of publications have of late been disclosed' in the ledgers of the Central
Publication Branch ?

(®) Is it a fact that huge lots of valuable publications are still lying

in packing boxes unopened in the corridors and gangways of the Central Pub-
lication Branch 1

(c) Were these publications taken into account in the stock ledger ¢

Tre HoNOURABLE MR. D. G. MITCHELL : (a) I understand that dis-
crepancies have been noticed but I have no information as to their nature and
extent.

(b) Boxes containing publications intended for the wholesale section have
not all been opened.

(¢) Yes. .
SLAUGHTER OF WILD COWS, ETO., AT MANJHA GUPTAR GHAT IN AJODHIA.

107. Tae HoNOURABLE Rar BamapurR Lara MATHURA PRASAD
MEHROTRA : (a) Is Government aware that the military authorities of the
Grass Farm have issued orders for the slaughter of wild cows and bullocks
at the sacred Manjha Guptar Ghat in Ajodhia (United Provinoes) :

(6) Is Government aware that this sacrilege has disturbed the religious
sentiments of the Hindu community and several meet'uﬁs have been held to
show their strong feelings of resentment and disapproval at this action ?

(c) Is it a fact that the Deputy Commissioner, Fyzabad, has been

approached by the Hindus and the slaughter was postponed at his
intervention ¢

(d) Is it a fact that the military authorities of the Grass Farm had engaged
butchers from the Punjab for the slaughter of these animals ?

(e) Is it a fact that the Hindu l;mblic had to pay Rs. 3,000 as compensa’
tion for these butchers to the Grass Farm authorities

(For reply. see under question No. 108.)
SLAUGHTER OF WILD COWS, ETC., AT MANJHA GUPTAR GHAT IN AJODHIA.

108. THe HoNOURABLE Ral Bamapur Iarna MATHURA PRASAD
MEHROTRA : (a) Has the attention of Government been drawn to the
following resolution of the Working Committee of the Oudh Goshala Samiti,
Lucknow :

¢ Working Committee of the Oudh Goshala Samiti, Lucknow, is shocked
to learn the order of the military authorities for killing wild cows
in Manjha Guptar Ghat (Ajodhia) in utter disregard of the
religious feelings of the Hindus and appeals to the Government
to take early steps to prevent this sacrilege”.

(b) Will Government be pleased to make enquiries in the matter and stop
the Grass Farm authorities from slaughtering wild cows and bullocks at the
sacred place of Manjha Guptar Ghat tgor consideration of the Hindu feelings 1
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His Excrrienoy THE COMMANDER-iN-CHIEF : With your permis-
sion, Sir, I will answer questions Nos. 107 and 108 together.

I have called for a report and will communicate the resnlt to the Honour-
able Member in due course.

Tue HoNouraBLE Me. HOSSAIN IMAM: On a point of information,
Sir. Would it not be possible to lay it on the table so that it may be seen by
Honourable Members ?

His ExoErLLENoY THE COMMANDER-IN-CHIEF : With your permis-
sion, 8ir, I will certainly do so.

MINIMUM OHARGE FOR RESERVED COMPARTMENTS OR RAILWAYS,

109. Tar HoNoUrABLE RaJa RAGHUNANDAN PRASAD SINGH:
(a) Will Government be pleased to state the names of the State Railways
which have got the system of reserving second olass and first class compart-
ments on payment of a lesser number of fares than the carrying capacity
of such compartments %

(b) Will Government be pleased to state the number of minimum fares
charged from first and second class passengers for reserving compartments
for such passengers ?

(¢) Will Government be pleased to state the number of minimum fares
charged for reserving third class compartments by each oi the different
State Railways ?

(d) Will Government be pleased to state whether all the State Rail-
ways have got an uniform minimum charge for reserving third class
compartments ? If not, why not ¢

(e) Is it a fact that certain railways issue notices refusing to reserve
compartments ? If so, are such notices valid and legal ¥ Will Government
be pleased to state under what law the railway can refuse to reserve only
third class compartments even on payment of the full number of fares ?

Tre HoNovrasrE Sir GUTHRIE RUSSELL: (a), (b) and (c). The
minimum charge for a reserved compartment on railways generally is one fare
for each berth in first or second class compartments and one fare for each seat
in a third class compartment. The more important exceptions to this
arrangement, as shown in the current tariffs on the State-managed Railways, to
which I presume the Honourable Member refers, are as follows :

Burma Railways.—A first olass compartment is reserved on payment of
two fares less and a second olass compartment of four fares less than the number
of seats in the compartment.

Third class compartments are reserved on payment of fares less by one to
22 than the number of seats provided in compartments having from six to 90
seats.

Eastern Bengal and East Indian Railways—A first olass compartment of
four berths is reserved on payment of three fares and a second class compart-
ment of five berths on payment of four fares.

Third class compartments are reserved on payment of fares less by one to
five than the number of seats provided in compartments having from eight to
over 30 seats. '
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North Western and Great Indian Pentnsula Railways—A first olass com-
partment of four berths is reserved on payment of three fares.

(@) No. Variations from the general practice in regard to the minimum
charge payable for reserving a compartment are influenced by local con
siderations.

(e) Government are aware that railways have on ocoasions notified their
inability to reserve accommodation on account of pressure of traffic. Govern-
ment are not aware of any law requiring railways to reserve accommodation
on demand.

CHANGE IN PROGRAMME OF CONSTRUCTION OF THIRD CLASS CARRIAGES.

110. TeEx HoNoUBABLE RaJa RAGHUNANDAN PRASAD SINGH :
(a) Is it a fact that the Railway Board through their present Director of
Traffic have changed the programme of construction of third class carriages ?

(b) Is it a fact that at present the State Railways are only constructing
big 40 and 60-seated third olass compartments ? If so, will Government be
pleased to state why have the Railway Board adopted such changed pro-
gramme of oonstruction of third class compartments ?

Tae HoNovraBLE St GUTHRIE RUSSELL : (a) No.

(b) The answer to the first part is in the negative. The construction of
third class carriages conforms to the standard designs and four compartments
seating 62, 30, 20 and 12 persons, respectively, are provided in Indian Railway
standard designs for bogie third class carriages. The second part does not
arise.

LaAvaToRI®S IN THIRD CriAss CARRIAGES.

111. The HoNOURABLE RaJA RAGHUNANDAN PRASAD SINGH:
(@) Is it & fact that the big third class compartments are provided with one
small latrine meant for such a large number of passengers as 40 and 60 persons ?
If so, will Government be pleased to state whether before constructing such
bigger third class compartments with one latrine, medical opinion about
sanitation was obtained ! If not, why not ?

(b) Is it a fact that such big third class compartments for 40 or 60 pas-
sengers are provided with only two inlets and outlets on the platform side ?
If 80, are Government aware that at stations where there is a big rush it
is not possible for passengers, men, women and children with their luggages

. and kits to get in or come out through those two inlets and outlets ?

Tae HoNouraBLE Ste GUTHRIE RUSSELL: (a) The answer to the
first part is in the negative. Third class compartments to seat 52 passengers
are provided with two lavatories. The answer to the second part does not
arise.

(b) The answer to the first part is in the affirmative. With regard to the
second part, Government consider two doors sufficient.
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ADOPTION OF A UNTFORM SYSTEM OF CONSTRUOTION OF SMALLER THIRD
CLass CARRIAGES.

112. THE HoNOURABLE Rasa RAGHUNANDAN PRASAD SINGH:
(a) Do Government propose to adopt on all State Railways a uniform system
of construction of only smaller third class compartments of a maximum
capacity of 20 passengers ? If not, will Government be pleased to state the
reasons for their refusal ¢

(b) Is it a fact that Government have taken to the construction of big
third class compartments for the purposes of avoiding reservation of compart-
ments by third class passengers ? If not, why have they done away with
the construction of smaller third class compartments which were prevalent
in the past ?

(0) Is it a faoct that the State Railways have done away with the pro-
vision of roof lights in third class compartments and instead have provided
scanty lights fixed inside the side-planks of the compartments ¢ If so, are
Government aware that such lighting arrangements have reduced the lighting
in the third class compartments ¥’ If so, do Government propose to
reintroduce the system of roof lighting in the third class compartments ?
If not, why not ¢

Tae HoNouraBLE SzR GUTHRIE RUSSELL : (@) and (b). No, I would
refer my Honourable friend to the answer I have just given in reply to part (b)
of his question No. 110. The small compartments provided are to meet the
demands for reservation.

(¢) The answer to the first part is in the negative and the second part does
not arise. The answer to the third part is also in the negative but I would
inform the Honourable Member that standard types of third class carriages are
fitted with 11 roof lights which provide adequate illumination.

NuMBER or BrITisH UNITS IN THE INDIAN ARMY.

113. THE HoXourRaBLE Raja RAGHUNANDAN PRASAD SINGH:
(2) Will Government be pleased to state the number of British units in the
India;n Army at present  What was the number of such units before the
War

(b) I it a fact that British troops are sent back to England after serving
in India for a certain number of years ¥ Will Government be pleased to
state the period after which British troops are sent back home at present ?
What was the period after which British troops used to be sent back to England
before the war ¢

His ExorrLexoy THE COMMANDER-IN-CHIEF :  (a) I lay a statement
on the table containing the required information.

(b) The answer to the first question is in the affirmative. The period of
service in India for British troops varies according to the arm of the service,
but is on an average about five years. This is the same as before the war.
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Statement givng. the number of British units in the Army in India.

Number.

Units. 1914. 1934.
Cavalry Regiments . . . . . 9 8
Royal Horse Artillery Batteries . . . 11 4
Field Batteries . . . . . . 45 42
Ammunition Columns . . 21 3
(Brigade and (Divisional)
Battery).

Light Batteries . . . . . . 8 6
Medium Batteriee . . . . . } 27 { 6
Heavy Batteries . . . . . . 2
Anti-Aircraft Battery . . . . . . 1
Infantry Battalions . . . . . 52 45
Armoured Car Companies, Royal Tank Corps . 6
Light Tank Companies, Royal Tank Corpe 2

‘ 173 122

The above excludes mountain batteries ‘which are Indian units.

ANNUAL coST oF TRANSPORY oF TROOPS IN 1913-14, 1925-26 AND 1933-34.

114. Tax HoNoUraABLE RaJa RAGHUNANDAN PRASAD SINGH :
(2) Will Government be pleased to state the annual cost of transport of such
troops from and to India during the years 1913-14, 1925-26 and 1933-34 ?
Will Government be pleased to state whether any contract is made either
by the Secretary of State or the Government of India with any shif ing
compahies for the transport of British troops from and to India % so,
will Government be pleased to state whether public tenders are called for
giving such contraocts to shipping companies ¥ If not, why not %

(b) If tenders are called, will Government be pleased to state whether
contracts are made annually or for a fixed number of years and in case of the
latter will they be pleased to state the number of years for which such contracts
are made ?

His Excrrzenoy tax COMMANDER-1N-CHIEF : Enquiries have been
instituted and the result will be communicated to the Honourable Member in
due course.

Tae HoNouraBLE Mr. HOSSAIN TMAM : Again, Sir, as this is'a very
important question, we shall be obliged if His Excellency can see his way to
lay the information on the table.

Tue HoNoURABLE THE PRESIDENT : The Honourahle Member must
know that laying of statements on the table involves cost to Government in
the detailed publication of lengthy statements, so this sort of request should be
made very rarely. If you have no objection, will you lay it on the table ¢

His ExceiLLescy THE COMMANDER-IN-CHIEF : Yes.
Ter HoNovraBLE THE PRESIDENT : Thank you.



CONGRATULATIONS TO THE HONOURABLE 81z KURMA VENKATA
B%%B\IDON HIS APPOINTMENT TO THE EXECUTIVE COUNCIL
) RAS.

Tue HoNouraBLE THE PRESIDENT : Honourable Members, you all
must have read the official announcement of the appcintment of one of our
oulleagues, Sir Kurma Reddi, as Executive Councillor of the Government of
Madras. (Applause.) All of us who have seen his work during the last few
months that he has been in this Council will all unhesitatingly admit that
this appointment is fully justified. (Hear, hear.) Sir Kurma Reddi has
been only for a few months in this Council but I must say that he has been a
real acquisition of strength to this Council. On many occasions we have had
the benefit of his knowledge and experience in ventilating many important
questions in this Council and we have always heard him with great respect
and admiration. His elevation will be really an acquisition to the Madras
Government and on behalf of you all and on behalf of myself I wish him all
suocess in the new spheres of his activities.

*Tae HoNouraBLE S:B KURMA VENKATA REDDI: Sir, Ithank
you and the Members of this House most heartily for the very kind words
to which you have given expression. 8ir, I shall carry away with me most
happy recollections and reminiscences of this House. Your own vigilant eye,
Sir, which knows where to look at the right moment, the discipline which you
expect Members to maintain in this House and your great sense of impartiality
will never be forgotten by me. Sir, I shall also take away with me what real
statesmanship means when I remember the great Leader of this Hcuse. I
had occasion to serve under him for two or three years, but that was from a
distance of 3,000 miles. It is only when I came into direct contact with him
that I knew what real statesmanship means, that which has been described
as the capacity to control men and events. Next, Sir, I shall never forget
the Leader of the Opposition whose humility, simplicity and patrictism are
worthy of any Leader of Opposition. And lastly, Sir, I shall carry away with
me the wonderful dignity of this House, worthy of the highest Legislativs
Asgembly in this land. Sir, I thank you once again. (Applause.)

BILL PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE
TABLE.

SECRETARY or tHE COUNCIL: Sir, in pursuance of rule 25 of the
Indian Legislative Rules, I lay on the table copies of the Bill to fix the duty
on salt manufactured in, or imported by land into, certain parts of British
India, to vary certain duties leviable under the Indian Tariff Act, 1894, to fix
maximum rates of postage under the Indian Post Office Act, 1898, to fix rates
of income-tax and super-tax, further to amend the Indian Paper Currency
Act, 1923, and to vary the excise duty on silver leviable under the Silver
(Excise Duty) Act, 1930, which was passed by the Legislative Assembly at
its meeting held on Wednesday, the 28th March, 1934.

Tue HoNoURABLE THE PRESIDENT : Honourable Members, I have
already informed you by Circular No. XV, dated the 26th March, that I
propose to suspend the Standing Orders and Rules of Business and to proceed

*8peech not corrected by the. Honourable Member.
( 663 )
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with the Finance Bill this afternoon at two-thirty. I must: state that it is
with considerable amount of sorrow and reluctance that I have beea com-
pelled to adopt this step. 1 fully realize your disappointment in not having
the full statutory limit of time at your disposal to study the Bill and to offer
your comments on it. But we have now got to make the best of the situation
and I know I shall have your full assistance and co-operation in finishing this
Bill by tomorrow evening, if possible. I do not wish to break the continuity
of the holidays as some of our Honourable colleagues have decided to take
some rest during the forthcoming holidays. I therefore hope that you will
agree to my suggestion. At the same time, I must inform the Honourable
Member in charge of the Bill that it has now become a normal practice with
Government for the last three years to rush a Bill of such importance and
magnitude in this House at the eleventh hour. It is, if I am permitted to say
80, scant courtesy to this House. This House looks with dissatisfaction and
a certain measure of disappointment upon this policy of the Government of
India. A little exercise of discretion and sound judgment in the allocation
of work in the other House would have averted such disappointment and
inconvenience to Honourable Members of this House. I notice that this
could have heen easily done inasmuch as there was no necessity to give prece-
dence in the other House for the dizoussion of the Indian Tariff (Textile Pro-
tection) Amending Bill which could have conveniently waited for some days,
and precedence ought to have been given to the Finance Bill in which the
country is so much interested. I think it is my duty to point out to the
Government that this state of affairs should not happen again, and if it does,
Government will have to take the full consequences of the delay of the passage
of the Bill in this House. I have made these observations as I feel it my duty
to safeguard the interests and privileges of this House and we should have
full opportunity in future of discussing important measures like the Finance
Bill according to the Standing Orders, Rules and Regulations.

INDIAN TRUSTS (AMENDMENT) BILL.

Tre HoNouraBLE KuaN BaEADUR MiaN Sir FAZL-I.HUSAIN (Educa-
tion, Health and Lands Member) : _Sir, I move for leave to introduce a Bill
further to amend the Indian Trusts Act, 1882, for a certain purpose.

It was in May, 1930, that the Government of Madras submitted a proposal
for the amendment of section 20, sub-section (@) of the Indian Trusts Act,
1882, so as to include in it the debentures of the Central Land Mortgage Bank,
Madras, thereby securing recognition for them as trustee securities. The
Government of India consulted Local Governments in the matter adding that
any amendment that was made should take the form of addition of the deben-
tures of all Land Mortgage Banks to the list of trustee securities. Looal
Governments generally agreed. But on further examination of the case it
-was held that the question of extending the list of all-India trustee securities

" was one which could not be satisfactorily settled until the new constitution
had been framed, and that, in the meanwhile, the Central Land Mortgage
Bank, Madras, might apply to the Madras High Court for the recognition of
ita debentures as trustee securities under section 20 (f) of the Indian Trust
Act. The Government of Madras were informed accordingly. They
represented however that the Madras High Court declined to make a rule as
required and requested that the decision might be reconsidered. It was asa
result of a Resolution moved by a Member of the Legislative Assembly in
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March, 1933, that Government had to look into the matter once more, and
undertook as the result of that investigation to ask Local Governments whether
it would meet their wishes if the concession was limited to securitics guaranteed
unconditionally by a Local Government both as to principal and interest if
the amendment was expressed generally instead of being merely limited to
Madras. They agreed, and it is accordingly proposed to add the following
proviso to section 20(a) of the Indian Trusts Act, 1882, on the lines of the
addition made by the Joint Committee on the Reserve Bank Bill tc clause
17 (8) of that Bill:

¢ Provided that securities, both the principal whereof and the intercst wherce n hall
have been fully and unconditionally guaranteed by any such Government, shall be dccmed
for the purposes of this clause, to be securities of such Government ™.

I am glad, Sir, that the desire of this House to have important Bills moved
in this House is satisfied by this Motion. )

The Motion was adopted.

TEE HoNoURABLE KHAN BaHADUR MiaN Stk FAZL-1-HUSAIN : Sir,
I introduce the Bill.

The Council then adjourned till Half Past Two of the Clock.

The Council re-assembled at Half Past Two of the Clock, the Honourable
the President in the Chair.

INDIAN FINANCE BILL, 1934.

Tae HoNouraBLE Mr. J. B. TAYLOR (Additional Finance Secretary) :
Sir, I move :

.

** That the Bill to fix the duty on salt manufactured in, or imported by land into,
certain parts of British India, to vary certain duties leviable under the Indian Tariff Act,
1894, to fix maximum rates of postage under the Indian Post Office Act, 1898, to fix ratcs
of income-tax and super-tax, further to amend the Indian Paper Currency Act, 1923,
and to vary the excise duty on silver leviable under the Silver (Excise Duty) Act, 1930,
as passed by the Leyislative Assembly, be taken into consideration . ’

Sir, I must apologise to this House for the shortness of the notice with
which we have brought this important measure before you and the shortness
of the time which it is possible to devote to its consideration. How far the
time could have been extended by redistribution of business or in any other
way I am not in a position to say,—but I can assure you, Sir, that the remarks
which you made this morning will be brought to. notice and given careful
oonsideration.

Bir, I do not propose still further to encroach upon the limited time f
this House by a lengthy introduotory speech. The proposals in this Finance
Bill were get before you & month ago by the Honourable Sir Alan Parsons in
the general budget speech and I shall merely recapitulate what they were.

In the first place, we propose a redistribution of the taxes on tobacco
because we found that owing to a discrepancy between the tax on imported
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cigarettes and the tax on imported tobacco there was a certain diversion of
duty which led to a loss of revenue owing to imported tobacco being used for
the manufacture in India of cigarettes of a similar quality and appearance to
those which would otherwise have been imported. Second, Sir, we proposed
the abolition of the export duty on hides. Third, we proposed to reduce the
import duty on silver and to effect a similar reduction in the excise on silver
produced in the country. Fourth, we made various proposals for altering,
generally in a downward direction, the rates on letters and telegrams, with a
slight change as regards postal packets and similar printed material. I do not
propose, Sir, to discuss these in detail, because, as I said, they have already
been set out and the House is fully aware of the reasons which gave rise to them.
I shall merely put before the House the alterations which have been effected
in the passage of the measure through another place.

In the first place, Sir, the duties on tobacco and cigarettes have been
modified upwards. There was a feeling that our proposals, which amounted
to a reduction in the duty on imported cigarettes, with a slight countervailing
increase in the rate on the tobacco which is imported for the manufacture of
cigarettes in this country, would operate to discourage the growth or produc-
tion of higher qualities of tobacco in India. For this reason, Sir, Government
have accepted amendments which have had the effect of raising the duty on
imported tobacco which is used for this purpose and similarly to increase the
duty on imported cigarettes so as to redress the discrepancy which existed
before the Bill was introduced.

The second change, Sir, is a very minor one. We have left the initial
rate on books, patterns and sample packets at nine pies in the Bill, but have
left the additicnal charge for further amounts unaltered at six pies. In the
Bill as originally introduced the rate was nine pies flat for every five tolas or
fraction thereof. The reason for raising this charge was primanly to prevent
the abuse of this form of remittance through the post by diverting matter
which ought to have been carried at the higher letter or postoard rate into
the lower rate available for printed matter. Therefore it was merely the
initial charge which was important and Government were prepared and have
reduced the rate for subsequent increases to the former level, that is to say,
tc six pies.

These, Sir, are the two changes which have been effected in the Bill in its
passage through the other House, and I will not delay the House further, Sir,
but recommend this measure to their consideration.

TaE HoNouraBLE THE PRESIDENT : Debate will now commence on
the Finance Bill. At about four-thirty I will adjourn the Council for 20
minutes for tea ; and thereafter the Council will sit late in the evening till the
consideration stage of the Bill is passed.

Tez HoNoURABLE Rar BaEaDUR Lara MATHURA PRASAD
MEHROTRA (United Provinces Central: Non-Muhammadan): S8ir, we
on this side of the House are very thankful to you for voicing our feelings
about the scant courtesy shown to the House by bringing such an important
measure all at once without giving us any time for preparation. B8ir, the
Government always shows the same attitude to this House and it is for us
through you, 8ir, to press our rights and privileges, and unless we do so the
Government will not show the regard that ought to be shown to this House.
It was only the other day in the Assembly when the Tariff Bill was going to
be referred to a Select Committee that a Motion was made from the Opposition
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benches that the time limit tor the submission of the report of the Committee
should be extended from ten days to, I think, three weeks. The Motion was
carried against their wishes and they asserted their right. What was the
result ? The result was that the Leader of the House came in for an extension
of time after a few days. It was only last night that a closure Motion was
moved from the Government benches and carried in the other House. The
Assembly people asserted their rights and the voting was again taken. No
objection was made and no less than ten or twelve Members spoke after the
Motion was actually carried. 8o, 8ir, it is for us to assert our rights if we
want that the Government should at least show the same courtesy to this
House that it does to the Lower House.

Sir, it is my painful duty to lodge a strong protest against the Finance
Bill that has been placed before us because it is one of the last finance measures
of Sir George Schuster. Year in, year out, we find proposals for fresh taxgtion
and the continuance of those taxes that were levied once as an emergency
measure. The House will remember that it was in 1931 that the Govern-
ment introduced certain taxes as an emergency measure under special circum-
stances for 18 months. Then it was considered that after 18 months the
country would be relieved of them. The Honourable the Finance Member
when introducing those taxes laid stress on three points. Firstly, Sir, he said
that he wanted that the responsible Minister of Government should have a
_balanced budget when he took over charge. The second point on which he
laid stress was that the credit of India should be high in the eyes of other
countries. And thirdly, Sir, he said that the measures for taxation should
fall equally on all classes without distinction. With those objects, Sir, he
levied a surcharge of 25 per cent. side by side with the salaries cut of ten per
cent. But, Sir, what we find is that last year the salaries cut was reduced
by half—that is, five per cent. was restored without any change in the sur-
charge. It was but in the fitness of things that this year the Government
ought to have brought in and relieved the country of half the surcharge if
not the whole of it after the restoration of five per cent. of the salaries out,
because it was levied on the same understanding But we find that it is
going on, not for 18 months but for two and a half years and we are asked to
vote for another year. Sir, this teaches us a lesson that, however temporary
a measure Government may introduce, so far as financial measures are con-
cerned we should not believe in the promises of the Government. It may be a
temporary measure for the time being but it is very difficult to get rid of it as
time goes on.

Sir, if you look at the budget from the beginning to the end you will not
find any constructive measure in it. So much so that no consideration has
been paid at all to lightening the burden of these taxes on the masses at any
point. We know, Sir, that India is an agricultural country and how much
the masses have indebtedness. Nothing has been done, in spite of all the
pressure we have brought to bear year after year, torelieve the masses from
indebtedness. Sir, whenever we bring forward measures for the improvement
of the nation-building departments, the reply comes that we are short of funds.
It was only the other day that I took up a scheme of the Leader of the House,
that is, an Advisory Imperial Council on Co-operation. The scheme was
placed before the Conference of Registrars but in reply we found that the
-Government was going to take the opinion of the provinces and unless there
are funds provided there is no hope of its being taken up. We find the same
thing, Sir, today in answer to a question of one of my colleagues about the
Central Board of Sanitation. This scheme is also hanging from a long time
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on account of financial stringency. So, Sir, whenever the question of improv-
ing nation-building departments comes up, we are told b. y and plainty
that Government has got no funds. But for the schemes which Government
wants to carry out the funds come in and if they do not, fresh taxation is
imposed on us for the purpose.

8ir, the only relieving feature, if it can be called so, in the Finance Bill is
the proposal for the reduction of three pies in the letter postage, for which we
are very thankful to the Honourable Sir Frank Noyce, whom we find sitting in
front of us. But, Sir, that scheme in itself has been nullified on account of
the fact that the weight of the letter on which a one-anna stamp will be fixed
has been kept at half a tola. With this weight,I am sure that the number of
letters will be very small indeed. For a letter weighing two and a half tolas
we are required to put a stamp of one anna and three pies, while for a letter
weighing half a tola we are required to put a stamp of one anna. I donot see
the logic or the reasonableness of the proposal at all. If the weight of these
letters is to be increased from half a tola to a tola, I am sure people will utilize
it more and the Government will be benefitted by the increased income. Sir,
when the postage rates were increased, some of the Members sounded a note
of warning that the income would be reduced and I am glad to find that the
Government has realized after two years that the same has proved true and
the income on letters has been reduced. Today I again sound the same note
of warning to the Honourable Member that if the weight of these letters is not
increase]d from half a tola to one tola, the increase in income will be only
nominal.

The next speciality of the Finance Bill is the taxation on swadeshs indus-
tries, namely, sugar, matches, and tobacco. This is a novel way of taxation
so far as sugar is concerned. We do not grudge if Government come forward
and taxsthe profits of & company. But when Government come forward to
tax the production of a factory which is not a luxury but a necessity of life,
I must submit that it is a novel way of taxation. Sir,it was on a definite move
of the Government as to the tariff levied on the import of sugar that so many
factories have been started two years ago. Out of the 135 factories that are
existing at present in India, as many as 61 were started this year and most of
them have not worked for a full season when we find that they have been heavily
taxed. This tax which is levied on the production of a necessity of life will
be borne, I am afraid, by the consumers and the cane-growers side by side
with the factory, and therefore I protest most strongly against it.

Then, Sir, a heavy tax has been levied on matches. This tax will hit
the poorest of the poor in the country because the consumption of matches
by the lower middle class is more than 75 per cent. We already find in the
market that the price of a match box has been doubled. The tax has been
introduced because Government are going to give Rs. 2 crores to Bengal.
8ir, I once more protest against the policy of the Government in this matter.
We are aware that the Finance Committee of the Round Table Conference
considered the question of taxation of the match industry in India and this
was particularly reserved for the Finanoe Minister in the reformed Govern-
ment in order to give relief to all provinces on account of the heavy expenditure
that the provinces will have to bear for the introduction of the new reforms.
But Government are levying this taxat a time we do not know when the
reformed constitution will be introduced in the country, if at all.

8ir, the other provinces have shown a balanced budget, made cuts and
increased taxation on themselves, and for that reason they are suffering a loss
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by not getting anything from the Government of India. With your per-
mission, Sir, I will just quote some figures to show what is the incidence of
taxation in each province which will prove this assertion of mine. The:
incidence of taxation per head in the provinces is as follows :

Bombay 6-5
Bengal 1-8
Madras 35
United Provinoes . N . 24
Punjab 4-0
Central Provinces 3

Bihar and Orisea 1-3
Burma 6-3

Bengal comes next to Bihar as the lowest taxed province. So, Sir, if Bengal
has not increased its taxation or if it has not reduced some important posts
like Executive Councillors or Ministers as other provinces have done, why
should other provinces suffer for this ¢

Then, Sir, I find that no reduction has been made in the salt tax. This
is also a tax which hits the poorest of the poor. The agitation for the reduction
or even abolition of the salt tax has been going on for the last not less than
two decades. But we find that no reduction has been made in this tax too.

Sir, since the introduction of the Montagu-Chelmsford reforms 14 years
ago, the Government expenses have gone up very much and no serious effort
has been made to reduce them. Unless that is done I am sure that taxation
will not help in balancing the budget. The law of diminishirg returns must
come into play and I must say that this has already commenced so far as the
import and export figures arc concerned. The country’s total revenue normally
is Rs. 70,84 crores. The abnormal taxes levied during the last five years
amount to Rs. 50 crores. This is a very serious position especially in view
of the fact that the country’s income, both agricultural and industrial, has
gone down considerably. If youswill permit me, Sir, I will show from the
Government Review on certain items of foreign trade of 1933 that India has
not been able to recover the price that other countries have been able to do
and I do not see why Government have not made serious efforts over it. The
report says on page 7 :

“The foregcing table also brings into rclief the general hoavier fall in the prices of
agricultural produce than in those of the manufactured goods. India being preponderat-
ingly an agricultural country, this greater full has naturally affected the income of the
agricultural population adversely *.

The decrease in agricultural price between 1928-29 and 1932-33 is about
475 per cent. So the Government ought to have made every effort to raise
the prices of agricultural produce in this country. For this it was very neces-
sary to delink the rupee. We have been crying for the last several years that
the Government should delink the rupee from sterling, and I do not know
why they have not given a trial to this view which is held by all classes
and sections in India.

Sir, these are some of the destructive criticisms which 1 have to offer.

) A question might now be put from the other side as to

3 P what suggestions I have to offer for the balancing of the
budget without increase in taxation. It is primarily the duty of those who
occupy the Treasury benches to put constructive suggestions and it is the
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duty of the Opposition always to criticize them. But to help my Honourable
friend I will throw out some suggestions which if they like they can adopt.
Sir, at the very outset, so far as the levying of import duties i8 concerned, the
Government should give up the idea of imperial preference. = We find, what-
‘ever the import duty levied may be, that there is always an idea at the back
of it of imperial preference. So long as that idea persists I am sure there will
not be much relief in this direction. The country has been pressing for an
export duty on gold. Ido not know why the Government has allowed so much
gold to be exported without giving any serious consideration to the levy of a
duty on it. Then we want that the Government should levy duties on the
import of vegetable ghee and even a heavy duty on the import of textile goods.
- But that is not being done. Sir, we also want taxes to be levied on all kinds
.of import of agricultural produce, wheat, rice and anything that is being
largely produced in India, to put a stop to any import from outside. I admit
that a duty has been levied on wheat but we find that the Bill to that end is-
brought in from year to year, which shows that Government is not convinced
that this commodity requires proper protection. Then, Sir, India is a poor
country and the salaries that are paid here have no parallel in any other country
of the world. It is very necessary for India that a heavy reduction in salaries
should be made in the case of those already serving and the introduction of new
scales for new entrants should be made at the earliest possible time. This
saving is very necessary and unless it is done I am afraid our expenses will
always be going up. Resolutions have been passed in this House, in the
Assembly as well as in Provincial Co 1ncils, and it was with the greatest difficulty
that a cut of ten per cent. was made, but again five per cent. has been restored.
Then Indianization of the services is very necessary and it should be taken
upasrapidly as possible. I admitthat Government hasturned its attention
towards this but the speed is very slow and if that speed is maintained it will
take centuries before the scheme comes to fruition. Only the other day a
Member put some questions in the Assembly about the Political Department
as to the number of Indians employed in it. The answer was 151 Europeans
and only 15 Indians. It was said that th¥® accepted policy of Government
was to give 25 per cent. of the annual vacancies to Indians but we find that
since 1926 the number of Indians has only been increased by four. The
number of Indians then was eleven and during these last eight or nine years
only four more have been appointed in spite of the accepted policy of giving
25 per cent. of vacancies to them. At that rate of Indianization it will take
centuries before the services are Indianized. It is very necessary in the
interests of economy if nothing else. Then finally, it is also very necessary
that the Indianization of the army should be taken up at greater speed than
at present. We are all very thankful to His Excellency the Commander-in-
Chief for reducing the expenditure to a certain extent, but in this year’s budget.
we find that an increase of Rs. 50 lakhs has again been made over the last
budget. When we ask that more Indian troops should be engaged, we are told
that at the time of the Mutiny it was decided that the ratio of European and
Indian will be put at one to two, and that same ratio in spite of 8o many inven-
tions and discoveries is being kept up to date. But when we demand that
military expenditure should be brought down to the pre-war level we are told
that it is not possible. When one thing is possible why not the other and
especially in view of the financial position of the country ? With your
permission, Sir, I will give some figures to show what the expenditure on the
army in this country is in comparison with other countries. In India we are
spending 33 per cent. of our revenue on the Army Department. In Great
Britain it is 236 per cent. ; in Australia, 3 per cent. ; in Canada, 3 per cent.;
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in New Zealand, 6 per cent. ; in South Africa, 3 per cent.; and in the Irish
Free State, 6 per cent. You will see that we are spending more than eight to
ten times what other Dominions are spending for the maintenance of their
armies in proportion to their revenues. 8ir, I believe that unless a substantial
cut is made in the Army Department, there will be no relief to the tax-payers.

With these observations, Sir, I close my remarks.

THE HoNoURABLE MR. E. MILLER (Bombay Chamber of Commerce) :
Mr. President, I should first of all like to associate myself with the remarks
made by you, Sir, during the early part of our proceedings this morning, when
you commented on the short time that has been left to us to deal with this
important Bill. I am sure that you have the full support of this House
behind you while I am also confident that coming from you, Sir, your observa-
tions will receive from Government the consideration they deserve.

In view therefore of the limited time at our disposal, my remarks will be
brief and I propose to refer only to those matters which more directly concern
the Bombay Presidency, of which I have the honour to be a representative.

A good deal has been said already about the Bengal jute tax and the
inequity of the matoh excise having been imposed in order that the Govern-
ment of India may remit half the jute excise to Bengal. Too much has been
said in faot and a good deal would have been better left unsaid ; I particularly
regret the attitude adopted by some people over on the Bengal side towards
Bombay. The correct view to have taken was well expressed in a recent issue
of Capital for I think most speeches from Bombay have made it quite clear that
they do not grudge Bengal their windfall. On the contrary, sober Bombay
opinion admits the urgency of Bengal’s need for financial assistance and the
equity of their claim to half the jute tax, but when all provinces in differing
degrees have urgent financial problems, which must be solved if an all-India
federation is to be suocessfully inaugurated, we protest most strongly against
an all-India taxation being imposed at the present stage for the benefit of one
unit only. I would assure my Bengal friends that Bombay’s attitude would
be precisely the same if the province selected for the Government of India’s
favours had been any other than Bengal.

I have been down in Bombay during the past week and there seems to
be a very strong feeling in all circles there—official, non-official, Indian and
European—at the attitude up here towards Bombay. I think they have some
reason, for having read the press accounts of last week’s proceedings in the
Assembly, I am left with the feeling that the Honourable the Finance Member
is not bothering very much about Bombay these days. His advice is to put on
more taxes as he cannot dispense largesse ! Now, Sir George Schuster knows
well enough that Bombay is taxed up to the hilt, more than any other province,
and he has in fact only recently expressed admiration at the extent of her
retrenchment and economies during the past two years, so this so-called advice
of his cannot be taken seriously. ngir Geor&iﬁsq knows Bombay is not asking
for largesse, but merely that if all-India taxation i now imposed, the proceeds
should be apportioned in such a way that all provinces would benefit in propor-
tion as they contribute to the taxation.

Such remarks as the foregoing, when they come from my Honourable
friend the Finance Member, are resented by Bombay. Now the Honourable
the Finance Member might take up the attitude that whilea goocd deal of
criticism has heen made since his budget speech at the various new measurea
imposed, no really constructive suggestion has been made as to how otherwise
the Government could meet their liabilities. Well, with all due deference
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I should like to suggest how all their difficulties in this conneotion might have
been overcome and I made a similar suggestion a year or two ago. It is one
that po:sibly will not meet with the approval of every section of this House,
but if carefully examined from every point of view, T honestly believe it would
have been the best policy to have adopted and it would have been felt the least
by all classes, even the poorest to whom I would always like to give the first
consideration. ‘

I refer to the salt excise and I cannot believe the possibility of increasing
this was not considered by the Government of India. If so, why was it
rejected for T am convinced that if they had taken their courage in both hands
and doubled this, they would have been able to meet all contingencies, includ-
ing the remitting of half the jute excise. Not only so, but such’a measure would
have enabled them to say give some relief in the restoration of pay tc Govern-
ment e nployees and tothe geheral public in the inocome-tax surcharge. What
& wonderful reception the Government would have received had they submitted
such proposals and what would it have cost the consumer ¢ I believe I am
right in saying that to even the poorest family it would have meant something
under four annas per head per annum and even suppose we double that figure
which would, I believe, be a very exaggerated estimate, does any one claim that
an extra ten pies per month would incur any really severe hardship to the
poorest members of the Indinn community. I cannot believe that anybody
would seriously make such a clain? I believe that such a step will have to be
taken by the Government of India sooner or later, and I submit that the present
financial year of 1934-33 wag the time to introduce it. (Government may say
that for political reasons the time was not opportune, but if such a plea is put,
forward I can only say it will leave me at any rate entirely unconvinced.

Now, I must again refer to the question of the transfer of trade from
Bombay to Kathiawar pcrts. Until quite recently all the representations
Bombay have made to the Government of India appear to have received scant
attention and we cannot help but feel that it is only because they now realize
the heavy losses that central revenues are sustaining, that some action seems to
be contemplated. The Honourable the Finance Member in the early hours of
this morning in another place, promised an enquiry and we are grateful for that,
but I would stress again that prompt action is urgently necessary and would
also draw attention to the fact that-it is not only the ports of Bombay and
Karachi that are intimately concerned, but it is also the presidency’s most
pressing problem. We shall watch with interest therefore what transpires,
for apart from anything else it will serve to shew to what extent the Govern-
ment of India are merely selt-interested and to what extent their concern is
really for Bombay.

That, 8ir, is all 1 propose to say on this occasion.

TuE HoNoURABLE Raja. REGHUNANDAN PRASAD SINGH (Bihar
and Orissa : Non-Muhammgdan) : Sir, before the Bill is finally passed, I
take this opportunity of codgratulating the Hunourable the Finance Member
and also the Government of India as a whole for coming forward with the
generous and prompt help for the distressed people of the province to which
1 have the honour to belong. The huge task of reconstruction of the province
and also to relieve the sufferings cf the distressed was béyond the resources
of the provincial Government, however great efforts it might have made to
meet the situation. 1In coming to the Bill itself T cannot reconcile myself to
the heavy burden of taxation that has become a permanent feature of the
annual budget and the Finance Bill. Strenuous efforts have yet to be made to
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substantially reduce the cost of the top-heavy civil and military administrations
of the oountry. There is no other Gevernment in the world whose services
are paid such princely salaries as those in India. The passage concessicns and
othér doncomitant concessions granted to the services at a time when the price
level was abnormally high is being continued for the imperial services even when
the price level has practically come down to pre-war level. Due to the fall in
prices the reduced scales of pay for the services under the control of the Govern-
ment of India have been introduced, but the mere introduction of new soales
will not bring in substantial reduction of expenditure unless steps are taken to
enforce compulsory retirement after 25 years’ service for all classes of officers,
imperial, central or subordinate but with few exceptions. Then the military
expenditure in India is beyond any proportion to her total revenues. There is
no ocivilized country in the world where such a large standing army is maintained
at a cost of about 33 per cent. of the total revenues even in times of peace.
India does not require s¢ big an army for either her internal disturbances or
even in the contingency of a foreign invasion. During the last European war
every country had to face that contingency and they did meet the situation.

Sir, as a result of the system of taxation under the head *‘ Income-tax, *’
capital is becoming shy and industrial development is being retarded. Sir,
there is nothing for us to gloat over the cheap money market for raising loans
at cheaper rates. Look at the other side of the picture. Owing to heavy
income-tax, super-tax and surcharge, capital is not flowing to the field of
industries. Capitalists do not wish to risk their capital in industrial concerns
as they know that if they are successful, most of their income will go to the
State coffers ; on the contrary if he is unsuccessful, he will loose all his capital
and will be a ruined man. The policy of income-tax should be revised so that
capital may not be shy for industrial development of the oountry. Then,
Sir, the surcharge levied on all taxes as an emergent measure requires serious
consideration. I would request the Government to consider seriously whether
there is any other country where a poor man’s needs are so much taxed ?
I do not say for a moment that the army is not required or highly paid efficers
are not required. They are essentials of good government but it does not mean
that the people should be crushed under the grinding wheels of taxation both
direct and infffirect for keeping a machinery most unsuited for her people at the
present moment.

8ir, in our childhood days we were taught about the benefits of British
rule and amongst them we were told that cheap postage and cheap communi-
cation by land and water are the main benefits. Sir, owing to the increase in
postal rates by about three times and the corresponding increase in railway
fares, ordinary masses have begun to doubt the same. Let Government
ponder over the matter and do what is needful.

Sir, with these words, I resume my seat.

TEE HoNouraBLE MR. MAHMOOD SUHRAWARDY (West Bengal:
Muhammadan) : Sir, the Finance Bill continues to maintain the very high
level of taxation which was found necessary two years ago.

The rates of income-tax and super-tax remain unchanged and, in spite of
these abnormal rates the income from this source has not increased. The
blightening effect of this level of taxation on the trade and commerce of the
country is obvious. The capitalists are shy of investments and the vaults of
the banks are filled with idle money. This is partly, no doubt, due to the
depression and the shrinkage in our import and export trade, but it is equally
due to the high rates of inoome-tax and supet-tax. - I should also refer to the
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extraordinary step taken in 1931 in lowering the level of income for the pur-
poses of taxation to Rs. 1,000 per year. The former level was Rs. 2,000 per
annum and the result of the change has been harassment and unending trou%?e
to the petty traders and the small shop-keepers. I should like to know, Sir,
what income is derived by the Government from the assessment of income
between Rs. 1,000 and Rs. 1,500, and between Rs. 1,600 and Rs. 2,000, and
I should like to have some information as to the number of assessees in each
case, and the cost of additional staff necessitated for the purpose of collecting
taxes on their income ? I think there is a strong case for exempting these
classes of persons and raising the level of income-tax to the old stangard of
Rs. 2,000.

Sir, there are some changes proposed in the postal and telegraph rates
which I want the House to examine. g‘he postage rates of letters not exceeding
half a tola in weight are reduced to one anna, but I am not sure whether this
will be a great boon to the public and the masses, but even if it were, I would
have liked to see this reform put off and the price of postcards reduced to half
an anna, and that is the more urgent need and will be of direct help to the
poorest class of people who use the post offices in the remote villages of our
country. What does it matter to the people of remote villages when you can
talk from one hilltop to another hilltop, from Delhi to Simla, from Simla to
Caloutta or from Poona to Madras, when you cannot give relief to the people
of distant villages who are unable to pay the price of three pice for a postcard
in order to obtain the anxious news of their distant relatives? Further, Sir,
I very much fear that the reduction inletters further postpones the day when
the reduction in postcards can be expected.

I find, Sir, that the duty on cigarettes and on unmanufactured tobacco
has been partly increased beyond the provisions of the original Bill by an amend-
ment in another place. These are articles of luxury and there will be no
sympathy for any one who complains of these high duties. I understand
however, that the object of the increased duty is to encourage the use of Indian
tobacco. If it is a protective measure, it would have been much better if a
tariff enquiry had made a survey of the production and the indusigy and the
Government would have acted thereafter. Istillhope that both the Govern-
ment of India and Local Governments will examine the problems relating to
tobacco cultivation and that the Imperial Agricultural Research Council give
its help in improving the cultivation of tobacco.

8ir, this is the last Finance Bill of the Honourable Sir George Schuster and
though his task has not been a pleasant one, he has tried to do the best he
could for the country. We are grateful to him and hope that his successor will
be more fortunate in reducing some of his burdens.

Tae HoxouraBre Mr. VINAYAK VITHAL KALIKAR (Central
Provinces : General): Sir, in examining the taxation proposals of a modern
country, I believe I would be right if I examine those proposals in accordance.
with certain principles of taxation expounded by oertain political economists
which I remember to have read in my college days. There are three factors,
Sir, which govern the taxation policy of a modern civilized Government.

The first is that it must lessen, so far as possible, the burden of taxation on
those least able to bear it. The second that it must remove influences whioch
retard steady development of business and industry. The third that.the
permanent tax system should be designed not for one or two years, nor for the
effect it hes on any given class of tax-payers,\but should be warked out with
regard tq conditions over a long period and with a view to its ultimate effect
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on the prosperity of the country as a whole. Judged 'b'y these standdrds,
neither the present policy. nor the policy followed for the last four or five
years scems to have benefitted any particular class in this country. I say so;
Sir, with all the emphaais at my command because I find the merchant princes
in Bombay groaning under the heavy burden of super-tax and surehérge, the
poor people groaning under the tax on salt and kerosene and the middis cless
groaning under the tax which has been lately levied on them—I mean the
income-tax on incomes ranging from Rs. 1,000 to Rs. 2,000. 8o, if 1 follow
corrctly the taxation system of the Government of India I submit nobbdy.
has escaped the burden of serious taxation which has created this depression
among the masses. as well as the classes of this country.
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